
g@'' Indian Tariff (Amendment) [ACU 64, 65 &'66 i 
8 .  - - r. -. , . . c  4 -  - . * I , .  3 %  c - - - .. ($i&il,j in 1t6k N6. 73 (I)), for-khe'ebtry in the second yoludn-- - - - 

headed 7t'~a&.i d arti;le", thk following entry shall be sub- 
stituted, nrimelyi- 

"Electric fans including air circulators but excluding 
those whichyare designed for use in an industrial system as 
parts indispensable for its operation and have been given for 
that purpose some special shape or quality which would not 
be essential for their use for any other purpose and also 
exclding exhaust fans of a diameter exceeding 24", and com- 

' ponent parts of fans included in this Item."; ,, 
I 

(ix) in Item No. 75 (18) ( a ) ,  in the entry in the second 
column headed "Name of article", for the words "and com- 
ponent parts thereof excluding elements and delivery valves", 
the words "and component parts .of such pumps but excluding 

4 
-l 

! 
,elements and delivery valves and component parts thereof') shall 
be substituted; 

I 

(x) in items Nos. 82 (3) and 85 ( c ) ,  in the last column headed 
"Duration of protective rates of duty", for the word, figures and 
letters "December 31st, 1956", wherever they occur, the word 
figures and letters "December 31st, 1959" shall be substituted. 

THE ABDUCTED PERSONS (RECOVERY AND ! .  

RESTORATION) CONTINUANCE ACT, 1956 

ACT NO. 65 OF 1956 

An Act to continue the Abducted Persons (Recovery and ' 
Restoration) Act, 1949, for a further period. 

L30th November, 19561 

BE i t  enacted by Parliament in the Seventh Year of the 

Republic of India as follows : - 
Short title. 1. This Act may be called the ~ b d u c t e d  Persons (Recovery and 

Restoration) Continuance Act, 1956. 

Amendment 2. In  sub-section (3) of section 1 of the Abducted Persons 
I* (Recovery and Restoration) Act, 1949, for the words and figures 6s0f 

"30th day of November, 1956") the words and figures "30th day of 
November, 1957" shall be substituted. 


